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Shri Bhagwat Jha Azad: May 1 know
by what percentage our total production
fl!.l:?nhort of our requirements at pre-
sen

Sardar Swaran Singh: That has
been given in the main answer. 80 tg:r
cent and 60 per cent are the figures that
have been given in reply to part (a).
They are being met by the two refineries
at Trombay.

Shri G. P. Sinha: In view of the fact
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indigenous sources, may 1 know why the
are going up? -

. Sardar Swaran Singh: Because of
iyghe:i cost of production and higher taxa-
ion also.

Shri Bhagwat Jha Azad: I would like
to know by what percentage the gap will
be reduced when our refineries go into
operation,

Sardar Swaran Singh: By another
15 to 20 per cent.

Shrimati Tarkeshwari Sinha: May
1 know whether the Government has made
any assessment of their ordjnary day-to-
day requirements and the irements of
the Plan? May I know the difference be-
tween the two?

Sardar Swaran Singh: The Plan does
take into consideration our day-to-day re-
quirements. It is no plan if it does not
take into consideration our day-to-day re-
quirements.

Monazite Sands

*829. Shri Bibhutl Mishra: Will the

e Mi be pleased to refer to

the reply given to Unstarred Question No.
865 on 23rd August 1956 and state:

(n) whether work on commercial basia
has been started to exploit the uranium
‘bearing monazite sands found in the dis-
trict of Ranchi on the banks of river Ara
and Raru; and

(b) what are Government’s expecta=-
tons ing areas and extent of uranium
10 be found there ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes. On the advice of the
Department of Atomic  Encrgy, active
megnngwwkforndxm’ ive monazite
inds is carried out by the
vis., Messrs, National Cement, Mines
Industries Ltd.,, Ranchi, in the area.

(b) The. total quantity is insignificant
<ompared with other deposits in India.
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Export and l?mm Trade
Thakur Jugal Kishore Sinha
*834 { Shei Astheta: '
| Babu Ramnarayan Singh:

Will the Minister of Commerce and

are giving adequate publicity to matters
affecting exporters and importers by ‘means
of public notices, press notes ctc.

(c) No, Sir.

d) Provisions already exist for issue of
lin‘sn%um pew-comers for g large mume
ber of items.

(e) Does not arise.
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Shri C. D. Pande: Has it come to the
notice of the Government that many new-
somers find it difficult to get licences be-
siusc their names were not there in the
shippers’ list for 1946, 1947 or 19487

. Shri Karmarkar: The definition of

new-comer” is that the name should not
be there already. A new-comer is a new-
comer. The very object of making these
import licences available for new-comers
is to encourage people to come into the im-

port line period by period mlargmf the
number items which are admissible for
mew-comers. By new-comers we do not
mean people absolutely new to the trade.
A new-comer is someone who has dealt with
the same commodity in India.

Shri C, D. Pande: Does Government
realise that in cotton trade there are per-
sons who have got their names in the ship-
pers’ list and who alone are given licences
for export ?

Shri Karmarkar: I do not want to
take up the time of the House by reading
the whole Tlist. are certain items
which are admissible for new-comers and
there are certain items not admissible for
new-comers. I am to discuss the
matter at any length of time with the hon.
Member

.

Shri G. P. Sinha: What percentage of
our external trade is being carried on by
new-comers ?

Mr. Deputy-Speaker: I think it was
said to be 10 per cent.

Shri Karmarkar: I shall only give
figures, for_ January-June, 1956.

For established importers the licence

value was Rs. 92 crores. For actual users,

le owning factories, requinng imported

for use in their factories, Rs, 191

crores. For new-comers it was Rs. 13
Crores,

Shrimati Tarkeshwari Sinha: May
}jknowf whether a::d is a fact that inuccmin
lines of import export trade, licensing
is complctef)? banned so far as new-comers
are concerned ?

Shri Karmarkar: Yes. I think in
some of the items they are completely
banned. It will wholly dislocate ings.
It is not an advantage to give licences to
new-comers, What a new-comer does
with his licence, especially if it is small is
for a commission to sell it to the port man.

l%nHm-.n.l\'leml:m-: Most of them are
sold. . .

Mr. Deputy-Speaker : The hon. Min-
ister need not answer questions put by hon.
Members while they are sitting.
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Shri V 1 As in the
press, the vourable trade in res=

pect of imports and aqM:v:m last year was
about Rs. 400 crores. y I know whether
any of the factors mentioned by the hoa.
Minister has contributed to such loss?

Shri Karmarkar: I could not follow
the gist of the question.

Mr. Deputy-Speaker: Nor could I.
He may repeat the question.

Shri Velayudhan : The unfavourable
trade balance is about Rs. 400 crores as
reported in the press the other day. The
hon. Minister mentioned some factors.
Have they contributed to this unfavourable
trade balance ?

Shri Karmarkar: Have you been able
to make out, Sir, the question ?

. Mr. Deputy-Speaker: It is more for
the hon. Mi.n.itZter to answer.

Shri Karmarkar: I fear I have missed.
I will surmise, That question of trade
balances has nothing to do with the subject
matter of this question. If trade balances
are shorter, we shall adjust our import
policy accordingly.

Tarkeshwari Sinha: May
I know whether it is a fact that some new-
comers have purchased the properties of
the established exporters and importers,
and whether the Government have banned
them also ? There are some cases before
the Government. All their] applications
have been banned for export import licences.

Shri Karmarkar: My csteemed  col-
league the Finance Mimster is answering
this question,

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamuachari):
I know there are certain cases of this ki
For transfer of quotas, there is a procedure
laid down. If that procedure is followed
and the authorities are satisfied that the
transfer asked for is a bona fide transfer and
the quota is neces for carrying on the
business, I am sure the authorities will give
due weight to these considerations.

Shri Bhagwat Jha Azad: Apart from
the jugglery of words of the hon. Com-
merce Minister, may we have a straight
answer to the question in how many cases
the department failed to deal when such
licences are sold in the market to new-
comers or old t ?

Shri Karmarkar: With regard to the
type of transactions just now referred to
my esteemed colleague the Finance
1nister, we go into the transactions and if
there is & mala fide transaction, we do not
allow. In all bona fide transfers,"we do not
want to deprive a new party in the old con-
cern. What matters is the unit importing
or =xrorting and not the person.





